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It is submitted by the learnegq (L\Yu W@ko—
lawyer for the Petitioner that the point a‘H\‘M o) D-»

issue in this petition has already been &.,, &(k\ e
v
decided by the Hon'ble Supreme Court in v

the case of National Ex-Servicemen ?‘/
Coordination Committee ves. Controller L%
General of Defence Accounts reported in

1996 (7) Supreme 503 and in the case of Coeodor m‘fﬂ’rl"i

Union of India vs.G.Vagudevan Pillay (1996 FM 1%
(2) SCC 32) ang also in Original t’-‘&pplicatiou&w
NO.547/93 of this Bench disposed of on “;/T/?—;
254641997, In view of this, the learnegd P Mﬁﬂn
lawyer for the petitioner does not want 7

€O press this Original Application. The
Application, is therefore, disposed of

e 4 659
as withdrawn. O\(Ug c@L.
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